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YTAMIL NADU| ACT No. XV OF 95¢.2 |

(THE YTAMIL NADUj_ -BHooDAN YAaGgNa
o Acr, 1958]

' [Receired the assen: of the President on th Sk July 1958,
first published in the Fort St. Gaorge Gazere
on the 16th July 1958 (Asadha 25, 1880)]. -

© " An Aét to f;éilitate the do-h.atﬁio;l of lmds for .th'e'
©. . - Bhoodan Yagna and the transfer and settlement of
_ . such lands in the 3[State of Tamil Nadu] -

" 'WHEREAS it i5’ nccessary and expedient to facilitate the.

* “donation”of lands for the ‘Bhdodan Yagna initiated by
- Shri Achdrya Vinobha Bhave and the transfer and settle-
ment of such lands for the benefit of landless poor parsons -

- or for community purposes and to provide in  Gramdan
- villages for the vesting of lands in, and the rianagement

“of those lands by, the Sarvodaya Panchayat i 1 the 3[State

of TamilNadv] ;

Beit enacted in the Ninth Year of the Republic of India
as follows :— ) | _ : |

T.(1) This Act may be called the YTamil Nadu] Shorttifl
Bhoodan Yagna Act, 1958. R and extent.

(2) It extends to the whole of the 3[State of Tamil ) ¥
Naduj, , S _ .

1 These words were substituted for the word * Madras” by the '
Tamil Nadu Adaptation of Laws Ordér, 1969, as amended by the

Tami! Nadu Adaptation of Laws (Second Amendment) Order, v

1969. . : _
2 For Statement of Objects and Reasons, see r'orf St. George Gazette
Extraordinaty, dated the 4th November 1957, Part IV-A, page 130.

" For the report of the Joint Select Committee, see Forr St. George
. Gazette Extraordinary, dated the 12th February 1958, Part IV-A,

pages 5-20,. . SV -
This Act was extended to the added territories by section 3 of
and the First Schedule to, the Tamil Nada (Added Territories) Exten-
- sion of Laws (No. 2) Act, 1961 (Tamil Nadu Act 3% of 1961) repealing
the corresponding law in force in those territories. _

8 'This expression was substituted for the expression * State of

- Madras " by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amendment)
Order, 1969, '
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2.In s Act, unless the contcxt ctherwise qures——-

{a) ‘ Bhoodan Yagna’ means the movement
initiated by Shri AcharyaVinobha Bhave for the avquisition
of lands through votuniary gifts for distribution to [land-
less poor parsons, co-opera.ive socicties or Sarvodayd
Panchayais or for conununity purposes};

(b) ¢ Community purpose’ msans any purposc’
which is for the general good of the community ;

(c) Gov;rmnent means the Std.* Govcrnment

2[(d) “Gramdan land’  means l.md donau,d for
. Gramdan in a Gramdan village and includes any land in
such V;llage donated for the Bhoodan Yagna and granted
"“under “sub-seciion (1) of section 19 to the Sarvodaya
Panchayat constﬂuted for that vﬂlagc P _

) ¢  Gramdan vﬂlage Mmeans any revenue. wllage
~v1llage5 or pirt or parts thereof in which— |

@) not less than two-thiids of the number of-
- pursons residing and owmng landq donatc all thexr' lands
-for'Gramdan ; or _ N

(i1) not less than one-half of the {otal extent of Ihb
: lands owned by persons residing in such village or -v:llagcs
“or- part or partsis donated by persons residing and owning
lands thercin donating all their  lands for Gramdan

~and which the Gowrnment may, by notlhcauon declare
to bP a Gramdan vzlia%] ;'

3[(ee) Inquiry Oﬁ’icu* -~ means (he Tahsildar or
the Deputy Tahsildar in independent charge, having
* jurisdiction in the taluk or sub-taluk where lands donated
for the Bhoodan Yagna are situaic or srch olﬁccr as thg.
N

1 These words were substituted i'm tiw Wuuh

lumliwi POLN'

"

* persons or for community purposes’ by ‘mum 240 of the Timil

.Nadu Bhoodan Yagna U’m endment At 1404 (Famil N; I
vty ) L {Fam il ALI

2These clauses were substituted for the original clauses {f §
(e) by section 2 (ii) of the Taniil Nadn Rhapdagn Y ) (Amcmrlr);gng
Act, 1964 (Tamil Nudu Act 36 of 1964),

8 This clause was inserted by section 2 (iii) of the Tamil Nad
Bg%%‘)’dan Yagna (2 mcudment) Act, 1964 (Tamil Nadu Al:t]:t 3630?
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_I.)iStric't'Colleét_lc‘Jr',may, by-notiﬁcat[idﬁ,.,appoini for such
village or villages where lands donated for the Bhoodan
~Yagna arc situatp, as may be specified in the notification;)

-‘ (f) ‘landless poor person’ means-& person who
-either is not a owner of land or a owner of land which
* does not exceed the limits prescribed inthis behalf and whose
~annual income does not exceed three hundred rupees ;

(g) ‘ owner’ includes any tenant having heritable
and alicnable interest inland ;

. (h) ¢ Sarvodaya Panchayat’ means the Sarvodaya
Panchayat constituted for a Gramdan village jand

(i) ¢ State 'Board’ means - the YTamil Nadu
State Bhoodan Yagna Board] established under section 3,

3, (1) The duty of carrying out the provisions of this ES‘*E'“S%
Act,shall, subject to the restrictions, conditions and limita- mati
tions therein contained, be vested in a Board to be called tion ef State

“The }[Tamil Nadu State Bhoodan Yagna Board]’, = Board,

- ' (2) The State Board shall be a body corporate having
perpetual succession and a common seal with power to
‘enter into contracts and to acquire, hold, administer and
transfer propefty, movable or immovable, and shall, by .
the said name, suc and be sued, " B

4. (1) The S:iate Board shall consist of a’ Chairman Constitution
and ten or more but not exceeding fourieen other members of State’
who shall be appointed by the Government in consultation Board. -
with Shri Acharya Vinobha Bhave or a person nominated
by him in writing in this behalf. .. ..
'(2) The appointment of the Chairman and the other .
members of the State Board shall be published in the
Fort St. Geroge Gazette® - C
: 1 This' expression was substituted fof the expression **Madras .. .0 ..
. State Bhoodan ' Yagna Board by paragraph 3(1) of, arid the Schedule: - .00,

to, the Tamil Nadu - Adaptation of Laws Order, 1970, which was
deemed to have come into force on the 14th Janvary 1969, . ... .-,

*Now the Tamil Nadu Government Gdz._éti‘é.
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Termof 5. Every member of the State Board mcludmg the
office Chairman, shall hold office for a term of four years from -

“the date of appointment, and shall be elgibile. for re-
appomtment

Dlsquahﬁca- ' . 6 (1) A perqon shall be dlsqua.hﬁcd for appomtmcnt
ey _;‘;g’bi‘“ to the State Board 11‘ on the date of appomtmcnt such

- ship. Pefs(’ﬂ'“" :

- (a) is lufab than twenty-one years of age H or

Sap b

(b) is of unsound mmd ‘or g
(c) has applied to be or has been, or IS adjudx-
Gated a:n msolvent or -

(d) has been sentenced by a C‘rlmmal Court for an
" offence involving moral dclmquency, such sentence not }
, havmg been reversed o’ . S

(e) has on any prevxous occasion becn rcmoved -
from the office of members of the State Board or of a
Local Committece or has been removed by order of a
competent Court from any position of trust. clther for
mlsmandgcment Of L Jrruptlou

(2) A member of the Std.te Borad shall cease to hold
lns oﬁice if he—

(a) is sentenced by a Criminal Court for an oﬁ‘ence

. invelving moral delinquency, such scntence not havmg
. been reversed ; cr

| -_-(b) becomes of unSound mind ; or

| (c) haa apolicd to be, or has been, oris adjudicated
an insolvent,

‘Resgnation (
G gnation 7. The Chalrmn or any other member of the State

or member.§ Board may at any time resign his office by tendering his

: resgmatton I writing to the (‘ovcrnment No such

resignation shall take effect unless it is accepted and the
acceptance is communicated to him. .

. h e ot e, e
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8 (1) The Goverment may ’ after making such enqnlry"ﬁemoval of . 1

~ as may be prescribed, by order, remove the Chairman, or Chairman or i
any other member of the State Board, if they are satisfied member.
that the Chairman or member—

(a) has become dzsquahﬁedfor a.ppomtment to the
gtate Board for any of the reasons mentioned in section
o | .

| (b) has become 1ncapable of actmg as Chairman or
other member or has so abused his position as Chairman
or member as to render his continuance as such detnmental
to the public interest; or

(c) has failed, without excuse sufficient in the
opinion of the State Board, to attend three consecutive
‘meetings of the State Board.

(2) Where a person who has ceased to b~ 2 member
by reason of his failure to attend  three consecutive
meetings of the State Board applies to the Government
within one month from the date of the order of removal
for restoration to office, the Government may, on the
‘recommendation of the State Board restore hun to- hxs
ofice of ‘member :

Provided that a member shall not be S0 restored
more than twice durlng his term of office.

() Every order of removal urder sub-section (1) |
or of restoration under sub-section (2) shall be pubhshed- | .
- in the Fort St. George Gazette * :

9. (1) Any casual vacancy in the office of the Chairman meg upof
or any other member of the State Board shall be filled cagyal |
within two months by a fresh appointment, in the nianner vacancies.
prescr:bed

() The Chairman or member appointed to- ﬁll a
'vacancy under sub-scction (1) shall enter upon  office
forthwith but shzll hold office only so long as the member
‘in whose place he is.appomied would have been entitled
to. hold ofﬁce if the vacancy had not oceurred B

(3) Every appointment under sub-sectton (1) sha]l be
pubhshed in the Fort St. George Gazette™

- #Now the Tami! Nadu Government Gazette.
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Dissolution 10, (I) If at any t:mu the Government are satlsﬁed";-- o
7 mofStatﬂtha.t___ " , ) o | . “  o

¥l i

wf &mctlons imposed on or ass1gncd to 1t by or undcr }hIS;
. Act; ‘or - - |

(b) circumstances have arisen in which the State_:'

““or to perform the functions lmposed on or assngned to rt E
by or under th1s Act; or ) _

o) it is otherwise expedient so to do,

* they may, in -consultation with Shri Acharya Vinobha
- Bhave, by notification direct— |

S (i) in cases falling under clause (a), that the
.. State Board be dissoived and reconstituted. on such date’
-, as the Government may {ix in that behalf, and

S (ii) in cases Talling vnder ~lonse (A) or (¢), that
" the State Board be sup e*‘seded for a specified period.

’- (2) Before publishing a notification under sub-section
(1), the Government shall communicate to the State Board
“the grounds on whichthey proposeto do so, fix areasonable

“period for the State 3oard to show cause against the proposal

-and consider its explanations or cbjections, if any.

) ._ (3) Oa the date fixed for the dissolution of the State
S Board under sub-section (1), all its members as well as
- its. Chairman shall be deemed to have vacated their offices

- and fresh appointments shali be made in accordance with

the provisions of this Act and the Chairman and the

'ﬁ""gxﬁ‘” (a) the State Board has failed without reasonable
 cause or excuse to discharge the duties or to perform the .

Board is or may be rcndered unable to discharge the duties

members newly appointed shall enter upon their offices =~

' on the date fixed for tne reconsitution of the State Board,

: (4) Supersession shall take effect from noon on the
date specified in the notification or if no date is specified, -
on the date of publication of the notification, and thereupon
the following consequences shall ensus i~ :

- (a) aw members of the State Board as well as its
Chairiean shall be deemed to have va.catcd their offices,
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- (&) All or any of the powers and functions of the
State Board and of its Chairman shall, during the period of
superscssion, be cxercised and performed, as far as may

- be, and to such extent as the Government may defermine,

. by such persons or by suth authority as the Government
may appoint in that behalf. | T

(5) The Government may, by notification—

_ (a) from time to time extend the period of, super-
. session of the State Board ; and |

~_ (b) make such other incidental or consequential

" provisions as may appear to them to be necessary.

o (6) The Government shall reconstitute the State
- Board -before . the ‘expiry of=the. period specificd in the -

-« notification under sub-section: (1) or of the extended period

- notified under sub-section (5).~: - - . . i

.+ (7) When the State Board is dissolved or superseded
under this section, the Government until ihe date of the

* reconstitution thereof and the reconstituted State Board
thereafter shall be entitled to all the assets and be subject
to all the liabiliiies of the State Board as on the date of.the -
dissolution or supersession and on the date of the re-

~constitution respeciively. et

11. All lands donated for purposes of the Bhoodan vesting of
Yagna whether before or after the commencement of this Jand in Sia'v
Act shall subject to the provisions of sections 16, 17 and Board.

20 ves: in the State Boa_rc_i.

- 12. (1) The State Board may appoint one of its mem- Secretary
bers to act as its Secretary and such other officers and
serva-its as it may deem neccssary for the purposes of - this

Act,

(2) The State Board may delcgate fo the Secretary
any of its powers, duties or functions under this Act except
such powers, dutics or functions as the Governm~nt may by

general or special order specify.

12. The State Board shall meet, and shall from time Meetings
to time make such arrangements with reference to the %f ff?“
place, day, hour, notice, management and adjournment of Board.



. invalidateg ©F ©f such act having been done during the period of any o
- by infor. vacancy in the office of Chairman or member of the State

7860  Bhoodan Yagna [1958:- TNActXV
~ "*its meetings, as it may think fit, subject to the follbw'_ing"."
-+ “.provisions, namely 1— I o -

— .'(a')-the'Chairnian may, whenever he thinks' fit and ..
-shall, when so required by the Government, call a meeting of .
the State Board ; o

"~ (b) the Chairman shall attend every meeting of the '-
State Board unless he is prevented by sickness or other

 reasonable caus: ;

© . {c) no business shall be trausacted at any meeting ;
unless there be present a majority of the number of
- members then in office ; S

 (d)every meeting shall be presided over by the
-Chairman and in his absence by a member chosen by the
~ meeting to preside {or the occasion ; o

(e) all questions at a meeting shall be decided by a

, majority of the members present and voting at the meeting,

: and in every case of equality of votes, the person presiding
- shall have and exercise a second or casting vote;

{f) if a poll be demanded, the names of the me.'m-bers‘
voting and the naturc of their votes shall be recorded by *he
person presiding; and _

(g) minutes of the proceedings at each meeting (together
with the names of the members present) shall be recorded
in a book to be provided for the purpose, and such minutes
shall be read at the next ensuing meeting and signed by

- the persou residing at such meeting, The minutes book -
shai be open to inspection by any member during office
hours. | R

Acts of  14. No act of the State Board or of any person aﬁ:ting

State Board, as Chairman thereof shall be deecmed to be invalid by |

°t°'iong; reason only of a defect in the establishment of the Board

-+ mality ete; Board, or on the ground that the Chairman or any member

. of the Board was not entitled to hold or fo continue jn =
- 'such office. »

s
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15. (1) The State Board may, for any district or por- Local Com-
tion of a district, constitute 2 Local Committee consisting mittees. -
of not mors than five members who shall be appointed .
by the State Board from among the residents of the area

¢ . concerned. The appointment of such members shall be

subject to the approval of the Government and shell be -

for such period as may be prescribed. -

(2) The State Board shall appoint one of the members
of the Local Committee {0 be its Chairman who shall also
act as its Secretary.

(3) (@) The State Board may authorize any Local
Committee constituted under sub-section (1) to exercise in
the area within the jurisdiction of such Local Committee all
or any of the powers, duties or functions vested in theState
Board by this Act except such powers, duties or functions
as may be specified by the Government by general or
special order, and may in like manner withd-aw such
quthority. _

(b) The exercise of any puwors, duties or functions .
‘delegated under clause (a) shall be subject to such restric-
tions and conditions as may be prescribed and also to

~ control and revision by the Government cr by such persons

as may be empowered by them in this behalf. The Govern-
ment shall also have power to control and revise the acts or
proceedings of any person so empowered. :

(4) The provisions of sections 6 to 10, 13 and 14
shall apply to ‘2 Local Committee subject to the modifi-
cation that the powers exercisable by and the duties imposed
on the Government under the said sections shall, inrelation " -

'

[
i R

Providéd - that the . dissolution, - reconstitution- or Sl
supersession of a Local Committee shall be subject to the
approval of the Government. - - <. = X R

HERE A P T

%16, (1) Notwithstanding . anything to the contrary ponation of
contained in any other law for thetime being in force, L jand.

* Donations and grants of land for the Bhoodan Yagna or for - -
Gramdan- made.ot deemed to have : beén made undet this Act prior:: ..
to the commencement of Tamil Nadu Act 36 of 1964 yrere deeméd ©:17:7
to be valid transfers notwithstanding anything contained . n any judge- '+ -
ment, decree or order of any court even if they were not made in -
accordance with.any law relating to transfer-of- property cr regis-= © .
tration. -. Please see section 11 of .the Tamil Nadu Bhoodan Yagna it

~ {Amendment) Act, 1964 (Tamii Nadu Act 360f1964). Pes




862 Bhoodan Yegaa (1958 I‘N Act XV

(@) any- owner waay, Ly Jeslaration made inthe

Yagna*

two or more persons, no donation of land shall be valid..

Prescrlbed manner, donate his land for me Bhoodan'..'

"Provided that where any land is owned JOlntly by}..\."

unless the declaration is signed by allsuch joint owners.;

* Provided further that a declaration made by a mlnor
shall not be valid ;

(b) any person to whem the Government have
assigned any land onthe ground of his having been a

political sufferer may, by declaration made in the pres-

cribed manner, donate suchland for the Bhoodan Yagna

provided the following conditions are satisfied, namely :—

(i) in the casc theland was not under cultivation

before assignment, the assignee should have brought it

under cultivation within three ycars from (he date of
asqagnment _

(u) the assignee should have paid infull all the .

public chalb;? due to the Government in respect of the
Tand und repaid infoilthe loan or loans obtained from the .

Government, together with the interest thercon, before
making the donation for the Bhoodan Yagna,

(2) Where the owner donating his land for the . .

other landlord in an area where the Malabar Tenancy Act,

 Bhoodan Yagna under sub-section (1) is a janmi or any .

1929(1[Ta.mll Nuda] Act XIV of 1930),isin force, no dona-

tion of his land for ihe Bhoodan Yagna shall be valid
unlessthe tenant of such janml or landlord transfers all
his right, title and interest in, such land to the State

Board for the purposcs of the Bhoodan Yagna by declara-

tionmade inthe presm 1bed manner.

| l:("?[(3) Every declaratlon made under qub-sectlon (1)'-..-:
Shall be filed with the State Board.]

1 These words were substituted for the word “ Madras” by thc .

. Tamil Nadu Adaptation cf Laws Order, 1969, as amended by the
> -_Tamll Nadu Adaptanm of Laws (Second Amendment) Order, 1969, T

2 This sub-section was substituted for or iginal sub-section (3)

section 3 0% the Tamil Nadu Bhoodan Yagna (Amendmcnt) Act 1964 FR

(Tamil Nadu Act 36 of 1964).

......
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17. 3{(1) The State Board shall, as soon’ as may b, Hearing of

after the filing of every declaration under the sub-section objections.
(3) of section 16, publish the declaration in the Fort st.7 -
George Gazette* and in such other manner as may be
prescribed and forward tHe declaration to the Inquiry

Officer concerrned.] o

(Zj Any person whose interests are aﬁ'écied by any..

- such declaration may, within two months of the publication

of the declaration, file objections onthe same " before
the #{Inquiry Officer] | :

-3 Th@ ?flﬁ_qmry' Officer] shall register every such

objection, fix a date for its hearing and shallgive notice.
of such date to the donor, the objector, the State
Board andthe Local Committee concerned,

(4) Onthe date of hearing or any other date to which'
it may be postponed, the 4{Inquiry Office1], shall proceed
to investigate and djsposc of the objection and by order
within such timec as may be prescribed cither cont m the
declaration or declareit null and void, 5[Where there

_ is no objection, the Inquiry Officer, after making such

inquiry as he deems [it, shall, as soon as may be, by order,
confirh the declaration or declare i. nulland void.]

—————n

1 This sub-section was substituted for original sub-section (1) by
section 4 (i) of the Tamil Nadu Bhoodan Yagna (Amendment) Act,
1964 (Tamil Nadu Aqt 36 0f 1964). _ _ _

2 These words were substituted for the words “ Tahsildsr or
the Deputy Tahsildar in independent charge, having jurisdiction
in the taluk or sub-taluk where the land is situarc * by section 4 (ii)
of the Tamil Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil
Nadu Act 36 of 1964). -

8 These words were substituted for the words ¢ Tahsildat or
the Deputy Tahsildar, as the case may be”’ by section 4 (jii) of the
Tamil Nadu Bloodan Yagna (Amendment) Act, 1964 (Tamil Nadu

Act 3_6:o_f 1964). -

4 These words were substituted for the words ¢ Tansildar. or .
the Deputy Tahsildar as the case may be 7 byscction 4 (iv) (a) of the
- Tamil _gla-du_Bhoodah Yagna (Amendment) Act, 1964 (Tamil Nada
Act 36 of 1964). ' : o
5.'This sentence was added by section 4 (iv) (b) of the Tamil Nady *,
Bhoodan® Yagna (Amendment) Act, 1964 (Tamil Nadu Act:36 of .
1964). o ST

*+ Now the Tamil Nadu Governmems Gazette.

i
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Y(5) (@) Where  the Inquiny Officer passes an

order: under sub-section (4) confirming adeclaration, he

.. shall, as soon as may be, communicaie the order along
T with the record of his proceedings to the State Board

(b) As soon as may be after the receipt of the
ordcr refer:ed to in clause (a) , the State Board shall— -

(i) pubhsh such order in the *Forr St. George
Gazette ; and

(ii) send a copy of such order duly authenn- ;-

cated by any officer authoriscd by the State Board in this
behalf to the registering officer under the Indian Regisira-
tion Act, 1908 (Central Act XVI of 1908), within the local

limits of whose jurisdiction the land to which the order:.

relates is situai. .nd such reusten ng officer gha.ﬂ rcg1sier i
such Owuer @ . o

Provided that no fece shall be pay'xble for qur'h :
registration and it-shall nol be necessary for any . officer
of the State Board to appear in nerson or by agent at the.
rcgistration office in  any proceeding connected wuh
suchregistration].

2{(6) Upon such regmnatlon all theright, title and
interest of the donor in such land shall, notwithstanding -
anything containcd .in any other law fm the time being in
forez but subject to the provisions of sccrion 23, stand
transferred 1o, and vest in, the State Board for the
purposes of the Bhoodan Yﬁgna.] -

sub-sectlon (a) declaring the declaration null and void,

‘in'such land as if he hal not midn any chlaration under-z
.sub-scctlpn (1) of section 16] ‘

by section 4 (v) of the Tamil Nadu Bhoodan Yagna :
Act, 1964 (Tamil Nadu Act 36 of 1964y, o (Amendmeit)

.ment) Act, 1964 (Tamil Nadu Act 36 of 1964).

'3 This sub-section was substituted for the original sub section -
.(7) by section 4 (vli) of the Tamil Nadu Bhaodan Yagna DS
Act, 1565 (Tami Nodu Act 36, 1 1oag) noodan Yagn HAmendment)

. Now the Tamil Nadu Government G’azem.

3[(‘7) Wl‘erL the Inquiry Oﬂioer passes an ordcr undcr'f" |

~_he <qaaf), as soon as may be, communicate a copy of sueh .
order . fo the Stafe Board. On the passing of such order, - -~
the . donatlon shall stand cancelled and the donor shallbe. = -
‘deemed to ‘continue to lave all his right, title and interest -~

»Tl'us sub-sect:on was substituted for the orlgmal sub-section (5) R

2 “This sub-section was substityted fci‘ the original sub-sect . _
6) bgu section 4 (vi) of the Tamil Nadu Bhoodan gYagnau(A;%:aE




o
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(8) The State Board .zo) ~* any stage of the

proceedings reject the declaration of a donor on any of
_ the following grounds, namely :— ot

o (i) that the donor isincompetent to make the

©.(ii) that thetitle of the donoris defective; - .

© (iii) that there are encumbrances on the landj ..
(iv) that there are arrears of land revenue orfenty

' (v).that thelanddonated is common pasturéland;’ 1

- cremation ‘or" buriai-ground, tank, pathway or thrashing ~ -

LS
1 L.

7 (vi) any'other prescribed grounds.

' % 1(9) Pending “the 'complétion. of the proceedings®
~.under this‘séction, the ‘Stat¢ Board: miay, subject to such’

- terms and conditions as may be agréed upon between thé"
donor and the State Board, arrange for the cultivation

- of the lands donated for the Bhoodan Yagna under sub- . |
* section (1) of scetion _].G'asit'thj_tiks-:ﬁt_-.]" ' o

S
-

'18. If any land donated for the:Bhoodan Yagna forms 11’;%;‘ tition of
part of a holding, the State Board or the Local Committee, olding..
as the case may be, 3[may apply to the Inquiry Officerfor. ..
possession and the Inquiry Officer may] notwithstanding S
" any provision in any other law to the contrary, partition - - L
the hold ng, demarcatethe land and effect 13 subdivision, e

T

4 This sub-section was added by section 4 éviii) of the Tamil
Nadu Bhoodan Yogna (Amendment) Act, 1964 (Tamil Nadua Act
36 of 1964). - _ o SR : o

' © 2 These werds wete substituted for the words “may apply to the
Tahsildar or the Deputy Tahsildar, in* independent chaig., a8 the,
case may be, having jurisdicticn, for possession and the Tahsildaror
the Deputy Tahsildar, may” by section 5 of the Tamil Nadu Bhoodan-
Yagna (Amendment) Act, 1964 (Tamil Nadv Act 36 of 1964), ¢

12553;55
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277 Grant of < 19, (1) The State Board may, in the manner prescribed
. land by and as far as possible taking into consideration the wishes
- -B'S;?é" of the dcnor, grent any land which has vested in it to' a o
0% 1andiess poor person who isable and willing to cultivate
the land or to the Government or a local authority for |
community purposes ior to a co-operative  society or: ;
Sarvodaya Panchayat]. and the grantee of the land shall . -
acquire therein such rights and {jabilities and subject to
such conditions, resirictions and limitations as may be
prescribed and the same shall have effect, any other law, -
to the contrary notwithstanding :

- Provided that any polilical sufferer’ who has donated
... . land under clause (£) of sub-section (1) of section 16 shall
.. not be eligible for the grant of anyland underthis section,

- -3(1-A) Where any land vested” in the State Board
- _and situated in 2 Gramdan village is granted to the Sarvo- -
- daya- Panchayat constituted ‘for that Gramdan village,
‘such-land shall be deemed, for all purposes of this Aect, =
to be a Gramdan land vested in the Sarvodaya Panchayat =
and. shall thereupon be dealt with accordingly ; and in @
respect, of any land so vested in the Sarvodaya Panchaya s
the- State, Board :hall not have any rights or be subject -
to any obligations under this Act.] T
¢ 7 (2) The State Board -may take such steps for the
management of the lands vested in it as it thinks fit. -
until they are disposed of - under this Act. R

*20. (1) The State Board shall prepare a list of all

.-'!!‘Fl};,lﬁ_nds'_donated for purposes of the ‘Bhoodan Yagna, prior "

ﬁg;;o;_sthg;_cqm}pgncement-pf this :Act, showing. therein— @ - -
cement *” " (a) the area, description and other partiuclars
ofAct:of theland, ooswe T T FEERE

", (B) the name and address of the dOnOI‘, i

u " (e) the date of the donation, -

. 1 & - .(d) the nature of the interest of the donor in the
CLLCANGy e e TR R AR

2271 These words were inserted by séétior- s ) of the 1 S
. Bhoodan Yagna (Amendinent) Act, 1964 (rams Noger s NAdy
. ¥Tbis .s'lib_-zélect_ion' was I_inserted- by :«;ec't.idnf 6.(ii) of the T ---'.-l_-f':"
E ngf)dan : Yagna (Amendraent) Act, 1964 '(’__I‘:Emi,i Nﬁ.(h?ingi %&({l}

’ .
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tey if the land has zlrcady been grasted to any

| gerioT it pirwances o Ui Bicadan Yagma the oame and

oo TITRY TRISGO L1 WnTDoGhs arc has Ses rimnad

¢ {bememalia el T mimias )

| | : T date of ze omann melermed ot o oanse o

Looand _ " . TS e i;%

31:“ ‘- - _ _ A%

£ (¢) such other particulars as may be prescribed. B
(2) Every list prepared under sub-section (1) shall gl
.- be published in the Fort St. George Gazette * - | Hil

jand filed under sub-section (3) of section 16 :

G Provided that where an order is made by the lnquiry
- - Officer] under sub-section (4) of section 17 confirning the
" donation, such donation shall be deemd to have been
- accepted with éffect from the date on which the donation

- was made and for this purpose, this Aact shall be deemed

to have been in force on such date. -

- (4)'Wherezsuéh lanc has been grént;ed to any pefson
- i¥ ghall, with effect from the date of grant, be deemed further
to have been granted to the grantee under and in accor~

dance with the provisions of section 19, -

.o

.. . 21. The State Board shall have its own fund and may Furds of. .-
" ‘accépt grants, donations, gifts or loans from ‘the Central S:ate Board. R

¥ Government or the State Government or ahy local authority - o

" . ot person for all.or-any of the purposes of the State Board.

L 2. Al lirolpéftya moneys,. funds and all other assets 'Apbﬁc'at"mfif’..;'

" received by or. vestingi

i

*“applied by it subject to

~of thisiAct.” 7 17

| ~{3) Upon such publication, the provisions of subs- f
sections (2) to (8) of section 17 shall apply in respect of | S
lan;:{ describad in the list published uader sub-section (2) A
as if such publication were a declaration in respect of that | J!

n the State-Board:shall be held :and ©
the provisions and for the purposes.

..‘--‘__...

f funds, © -

" 1These woi'cclls jverg sub !
' Denuty Tahsildar.> by section 7 cf the lamil _
- (Amendment) Act, 1964 (Tamil Nadu: Act 36.of 1964).
.. #Now. the Tamil Nadu Governmens. Gazette,'+

':IZng"“SSA

stituted for the words. “Tahsildar orthe =
7 cf the Tamil Nadu Bhecdan Ya o
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o 'Filingiof 23. Every order of the *[Inquiry Officer] passed under-i
el s‘f 5, sub section (4) of%ul,lon 17 Shd!l be inal ¢11d not be Sub_}cct
| to dppectl r revisi n =

Prowded that any person whosc interests are affected

" as a result of the donation of any land for purposes of the
Bhoodan Yagna, whether before or after the commence-
- ment of this Act, may, within three months from the date
of the order of the [Inquiry Officer] under sub-section (4)
“of section 17, 2[ * * *], institutc a suit in the civil =
court having jlll'lSdlCt!Ol‘l to set aside the order of the -
- #[Inquiry Officer] and the decision of such court shall be .
bmdlng on th: State Board |

Exemp""“ .'..;-;3 4. Notwul stan o | |
from regis- [2 15t dmg ilnythm contamed in’ any

‘tration and othcr law, every declaration and every grant of land made
-or deemed to have been made under this Act shall be and
“deemed always to have been exempt from registration

?nd pa) ment of stamp duty and of encumbrance certlﬁcate

‘g:;‘lgﬁ:rf : 25 (1) The prowﬂ‘xons of sections 16, 17 and 20 shall
" T lands in @S far as may be apply to lands donated for Gramdan as -

Sarvodaya they apply to lands donated - for Bhoodan Yagna.
panchayat '

(2) In any Gramdan village all ummdm Iands sha]]
vest in the Sarvodaya Panchayat |

" (3) No act done by a Sar vodaya Panchdyat shall be

mvahd on the ground mc.ily cf the existence of any

- vacancy in or deicct in the constitumon of the panchayat

__ 1 Thcse words were substltuted for the w d “T
Deputy Tahsildar” by section 8() of thco'lr‘amil ﬁé}(s{gd%%g&g: '
Yagna (Amendment} Act, 1964 (Tamil Nadu Act 36 of 1964),

* The words ** as the case may be” were omitted by
of the Tamil Nadu Bho )dan Ya 4 secuon S(ﬁ) '
Nady Act 36 of 1964). ¢ gna (Amendment) Act, 1964 (Tam:l

8This section was substituted for the ori

iginal su.fmn 24 b sectm
9 of the Tumil Nady: ma}dan Yagna (Ame n
Nadu Act 36 of 1964). 1 {Amendment) Act, 1964 (T.zml

e i e L
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26. (i)'Thé "S'a{'rvo'day'a'Panéhziyd:t'.éﬁ;lvl' have oﬁseési N ORI
e x Hdyal SOdlt ssion Managenent - -
.and manage all the Gramdan lands vested. in{) it. of gfamfag R

_(2) The __:Sa.';'quaya, Panchayat’shall--have poxver;
o (a) to arrja.ﬁge for the cuitivation of all lands vested
i it either by itself or by distributingthem among the
esj.ldents of the Gramdan village concerned whether
ointly or severally ; - -

_ (b) to distribuie the produce of the lands ambng the
_villagers in any manner it deems fit ;

(o) to set apart lands for: growing trees, raising
fruits and vegetables or for any other purpose which is
“for the gerieral good of the community specified in this
behalf by the State Board from time to time ; |

(d) to make advances in kind or cash to the families

“of the Gramdan vilage to whom lands are distributed for
~cultivation and recover those advances ;

(¢) to carry out land improvements ;

(f) to buy and instal any machinery for improving
' cul_tiva,tion' g ' S
(g) to provide, maintain and  augment irrigation
sources and facilities ; ' -
(1) to undertake reclamation of viaste lands 2

(i) to carry out soil conservation measures; and

: ~ (j) generally to undertake -and carryout all
measures 10 increasc agricultural production. '

~ (3) The Sarvodaya Panchaya shell have  power to
©ineur expenditure for allor any of the purposes mentioned

- inthis section,




Pawerto 27, (1) The State Board may, after consulation with.
omakethe Government make regulations not inconsistent with.
0% this Act and the rules made thereunder, to pravide for all.

- matters for which provision is expedicnt for th‘e_-_pur'pds_e""

iy

- of giving effect to the provisions of this Act, Col
(2) In | pai‘ti'clilalf; .and | _Wii_heut,- prejudice .z',.i'_o.';_3 .ihe

generality of the foregoing power, such regulations may
w . provide form- S e

w2 (@) the procedure and the dj sposal of 't__.h'é buslnecs

“of the State Board and Local Committees ;
& (D) the remuneratfon and conditions of service of
- employees of the State Board, the Local Committees and =
- theSarvodaya Paachayat; o
- (¢) the manner of const:tutien of the Sarvodaya
-Panchayat, the terms of office of the members jnclud; ng -
the Chairman of the Sarvodaya Panchayat, the powers,
“functions and duties of the Sarvodaya Panchayat, the =
holding of meetit:gs of the Sarvodaya Panchayat and the
conduct of business thereat ;- A
_ - (d) the payment of travelling and other allowances
- tothe chairman and members of t he Sarvodaya Panchayat ;-

(e) th” procedure 10 v (Litowex bythe Sarvodaya -
Panchayat inrespect of financial rratters gencrally, inclu-
dingthe manncr in which and the restrictions. and -
condijtions suabject to which, expenditure should be
inc urredby it ; o R

(f) the form in which the accounts of { he Sarvodaya .
Panchayat shull be kept, the audit and publ;cation of such -
-accounts and the charges, if any,to be made for such audit ;

_ (g) the preparation of an annual budget and the
reports and retnrns to be furn;shed by it to the State
Board and the Government ¢ . |

(%) the delegation of powers and func
Sarvodaya Panchayat to the chairman or
thereof ; "

s (9) the conduct and defence of
-and the manner of s gning pleadings ;

o (7)) the form and manner i 5 which cont e
_ ; . - 1S may
" be executed by the State Board - roaels may
. _ . Y _ and ; .
Panchayat ; R the Saf"‘."’*‘?@

(%) gencrally the conduct { the
- Sarvodaya Panchayar. s

tions of the -
1y member

legal proceedings

business of théi .
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28, .(l)_.’I‘he Governmert may, if N ], make Power to
. make rufes,

rules to carry cut the purposes of this Act.

(2}111: particular and without prejudice to - the
- generality  of the fovezoing provision, such rules may-

providefor— o ]
- (a) all matters expressly required or allowed by

__(b)-the Enﬁttc,;f’s ‘to be ta ;,én -inlo"acpogn't in
granting lands to landless poor ‘persons, 2[co-operative

“socleties or.Sarvodaya Panchayats ] ;

" (¢) the form of declaration and the niannéri’%

whichit shall be filed and the documents to be fled alofly

withthe declaration; o
(d)the nature, scope and manner of enquiry,

hearing and disposal of objections and confirmation ot =~ :
 supersession of the declaration under section 17 ; SRR

(e) the service of notices under this Act ;

| . (f)the payment of travelling and other allowances - . .

tothe Chairmanand members of the Statc Board and Local . ~

| {g) the procedure to be’ followed ty the State -
‘Board inrespect of financial matters generally; including™ -
the manner in which, and the restrictions and conditions *
subject to which, expenditure should be incurred byit; =
... (M the form in which the accounts of the State.

Board shall be kept, the audit and publication of such

accounts and the charges, if any,to be made for suchaudit ;

(i) the preparation of an annual budget and the

reportsandreturns to befurnished byittothe Government.

3[(3) Allrules made under this Act shallbe published
in the *Fort St. George Gazette, and unless they are
expressed to come into force on a particular day, shal]

“come into force onthe day on which they are so published,

1The words *¢ by notification® were omittea by section 10()

of the Tamil Nadu Bhoodan Yagna (Ameudment) Act, 1964 (Tamil

Nadu Act 36 of 1964).

. 2These words were added by section 10(ii) of the Tamil Nadu
Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nadu Act 36 of

- 1964). . | B

. aThese sub-sections were substituted for the original ~b-section
(3)by section 10(iii) of the Tamil Nadu Bhoodan Yagna (Amenumenty

- Act, 1964 (Tamil Nadu Act 36 of 1964). :

*Now the Zamil Nadn Government Gazette.
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- = (4) Bvery rule, ordet or notification made or jssued
‘bythe Government under this Act shall, as soonas possible
--after it is made or issued, be placed on the table of both
- Houses of the Legislature, and if, before the expiry of the.
 sessiomin which it is so placed or the next session, both "
-Houses agree in making any modification in any such
" tule, order or notification or both Houses agree that the
. rule, order or notification should not be ‘made orissued, -
. the rule, order or notification shall thereafter ‘have effect
- onlyin such modijfied form or be of no cifect, as the case -
--may be, so however that any such modification or annul-
. ment shall be without prejudice to the validity of anything
. previouslydone underthatrmts ardar or rotification.] . .
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Short title,

Validation of
donation and
grant of land,

T M T e

Bhoodan Yugna (Amendment) [1964 : T.N. Act 36

I[TAMIL NADU] ACT No. 36 OF 1964 2,

THE yTAMIL NADU] BHOODAN YAGNA
(AMENDMENT) ACT, 1964.

[Received the assent of the President on the 12th Novembe»
1564, first published in the Fort St, Georgeé Guazette.
on the 25th November 1964 (Agrahayana 4, 1886).]

An Act to amend the Y Tamil Nadul Bhoodan Yagna Act,
1958.

Bg it enacted by the Legislature of the ¥State of Tamil
Nadu] in the Fiftcenth Year of the Republic of India as
follows :— '

1. This Act may be called the YTamil Nadu] Bhoodan
Yagna (Amendment) Act, 1964,

2-10. (The amendments made by these sections have been
incorporated in the principal Act, namely, Tamil Nadu -
Act XV of 1958). | _

11. Notwithstanding anything containcd in any judg
ment, decree or order of any court, no donation of any
land for the Bhoudan Yagna or for Gramdan and no grant -
of any suchland made or deemed to have been miade under
the principal Act, as in force immediatcly before the
commencement of this Act, shall be deemed to be'invalid:
on the ground only that the donation or the grant of landas -
aforesaid was not made in accordance with any law

! These words were substituted for the wofd “Madras ™ by -
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by

%1;::6 S‘lTamil Nadu Adaptation of Laws (Second Amendment) Ordaer,

- % For Statement of Objects and Reasons, see Fort Sr. Geofge )
Gazette Extraordinary, dared the 17th March 1964, Part IV—
Section 3, pages 50—51. o '

8 This expression was substituted for the expression * State of
Madras ”” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend- .
ment) Order, 1969, : : o

bos
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Bhoodan Yagna (Amendment) [1964 : T.N. Act 36

the State Board to appear in person or by agén; at the
registration office in any proceeding connected with such
registration : |

Provided also that notwithstanding anything contained
in section 11 or sub-section (5) of section 17 of the principal
Act, as in force immediately before the commencement of
this Act, the right, title and interest of the donor in such
fand shall stand transferrcd to and vest .in the State Board
or the Sarvodaya Panchayat, as the case may be, only on
registration of the copy of the order under the first proviso.

Explanation.—For the removal of doubts, it is hereby
declared that if in any case the declaration or grant of any
land donated under the principal Act has been registered
under the Indian Registration Act, 1908 (Central Act XVI
of 1908), before the commencement of this Aot, the copy
of the order counfirming the declaration in respect of such
land under sub-section (4) of section 17 of the prineipal
Act shall not be deemed to require registration under this
section.
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A Group) TV-2 Ex. (355)—4a

~The following Act of the Tamil Nodu Legislative Assembly received the
assent of 1he Vovernor “on the 12th June 1992 and ix Lereby published for

gonera! information :—
: " ACT No. 23 OF 1992
An’ Act further to amend the Tamil Nadu I’hoodan Yagna Act, 1958

B7F it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forig-third Year of the Repullic of India as follows :—

. (1) This Act may bc c.alled the Tamil Nndu Bhoodan Vagna (Ame-'ld—
-mcnt) Act, 1992, :

(Tt shall come into force at onmce.

Short title and
fommencement,

2. In scetion 4 of the 'I‘amll ‘Nadu Bhoodan Yagna Act, 1058 (hcremah&er Amendment of

referred to 8§ the principal Act), in sub-gection (1), the words “in consulta-
tion with Shri Acharya Vinobha Bhave or a person nominated by him in writing
in this béhalf ™ shall be omltted ;

3. In seetion 10 of the prinr-.ipnl Aet, in sub-sectin (1), the words ¢ m Amendment of

eonsultation with Shri Acharya Vinobha Bhave ” shall be omitted.

{By order of the Governor)

MD. ISMAIT,
Becretary to Guvernment, Law Department,

section 4,

section 0.

!
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juss,

The following Act of the Tamil Nadu Legislative Assembly r¢eeived the assent of

the -Governor on the 3rd December 2000 and is- hereby - publisbed for general
information:— ’

ACT No. 37 OF 2000.
An der further o amend the Famil Nadu Bhoodan Yagne Aor 1938,

B it enacted by the Legislative Assembly of the State of Famil Nadu in the Fifty-first
year of the Republic of india as follows:-—

1. (1} This Act may be called the Tamil Nadu Bireodan Yagna (Amendment) Act.
2000, '

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

- 2. In section 2 of the Tamil Nadu Bhoodan Yagna Act. 1958 (heremafter referred
to as the principal Act), in clause (), for the expression “three hundred rupees”, the
expression “‘such sum not exceeding twenty-five thousand rupees; as may be prescribed”
shall be substituted. ' ' :

3. After section 17 of the principal Act, the following section shall be inserted,
namely.— :

“17-A. Permission to exchange the donated land —Notwithstanding anything
contained in this Act, the Government may, if the circumstances so warrant, permit the
exchange of the land already donated to, and vested in, the State Board, with an
alternate land, by the donor or his legal heirs, as the case may be, in such manner as may
be prescribed, subject to the following conditions, namely:---

{a) the alternate land shall be of equivalent value;
(b) there shall be no encumbrance on the alternate land;

(¢) the donor or his legal heirs shall be competent to transfer such alternate
land; '

(d) there shall not be any arrear of land revenue or tax or any amount due to
the Government or other authority; ..

(e) the land already donated had aot been assigned to any persen or authority
under this Act.™.

4, In section 19 of the principal Act,. -
{1} in sub-section (1),4—

(a} after the expression “willing 10 cultivate the land”, the expression “or
to a houseless poor person as house site™ shall be inserted;

(b) thg following Explanation shall be added, namely:—

“Explunation.—For the purpose of this sub-section, “houseless poor person”
means a person who does not own any house or house-site and whose annual income
does not exceed such sum not exceeding twenty-five thausand rupees, as may be
prescribed.”;

+
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(2) after sub-section {2}, the following sub-section shall be added. name]y:—--_

“(3) Nofjwithstanding anything contained in this sectiog, the Government

" may, on the recomiendation of the State Board, grant any land vested'in that Board,

to any person or ingtitution. for any public purpose, subject to such conditions as they,
deem fit, atter co]lrcting double the market value of such land.™.

(By order of the Governar)

K. PARTHASARATHY,
Secretury to Govermment,
Lerw Department.

Tamil -
| of




	1958TN15.pdf
	1964TN36.pdf
	1992TN25.pdf
	2000TN37.pdf

